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TAMIL NADU ACT NO. 33 OF 1982.*

THE TAMIL NADU MANUAL WORKERS (REGU-
LATION OF EMPLOYMENT AND CONDI-
TIONS OF WORK) ACT, 1982.

[Received the assent of the Prcsident on the 1st vune 1982,

first published in the Tamil Nedu Government Gazette

- Extroordinary on the 5th June 1982 (Veikasi 22, Thun-
thubi, Thiruvalluvar Aandu-2013).]

An Act for regulating the employment of manual workers
employed in certain employments in the State of
Tamil Nadu and the conditions of thcir work and
security. of their employments and for certain other
matters connected therewith.

BE it enacted by the Legislature of the State of Tamil

Nadu in the Thirty-third Year of the Republic of India
s follows :—

1. (1) This Act may be called the Tamil Nedu Manue 1 Short title,
Workers (Regulation of Employment and Conditions cf ¢xient and

commence-
Work) Act, 1982. melgf,x e

(2) It extends to the employments specified in the
Schedule. '

(3) It shall come into force on such clate as the State
Government may, by nctification, appoiat; and cifferent
dates, may be anpcinted for different areas, for different
employments and fcr diiiereac provisiouns of this Act.

2. In this Act, utless the context ctherwise requiress~ Definitions.

(1) “ Advisory Committee ” means an Advisory
Committee constituted under section 15;

(2) “Board” means a Board established under
section 6 ; ' '

(3) ““child” means-a person who has not completed
sixteen years cf age ; '

(4) ““ contractor ” in relation to 8 menual worker,
means a person who undertakes to execute any work
for an establishment by engaging such workers on hire

* For Staiement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 27th March 1982, =
Part IV—Section 1, page 168. ’
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or otherwise, or who supplies such workers either in groups,

‘gangs or as individuels and ircludes a sub-contiactor,

an agent, or a maistry ;

(5) “employer ” in relation to any manual workcr
engaged by or through contractor, means the principal
employer 2nd in rclation to any other manual worker,
the person who bas ultimate control over the affairs of
the establisnment and includes any other person to whem
tne affairs of sucn establishment ore eatrusted, whether
such person is celled 2n agent, manager or is called
by any other neme prevailing in the scheduled em-

ployment;

(6 “establishment ” means any place or premises
including ._.e preciaets thereof, in which or in any part of
which any scheduled employment is being or is ordirarily
carried on ; ‘

(7) “family * in relation to ai. employer means the
spousc, soa, daughter, rather, mother, brother o1 sister
of such employer who lives with him and is wholly depen-
dent on him ; |

(8) “ Government ”* means the Stete Government .5

~(9) “Inspector ” means an Inspector appointed
under section 16 ; .‘

(10) “msnual worker” means 2 person who is
engaged or to be engeged directly or through any agency,
in any scheduled employment whether for wages or not,
to do manual work in any scheduled - mployment, and
includes any person not employed by any employer or
a contractor, but working with the permission of, or under
agreement wit the employer or contractor and a person
whe is given raw materizls by ez employer or a contractor
for making or aitering or for any work, and registered
as such manual worker under this Act, but does not include

re

any-member of the femily of an employer ; P |

(11) ““principal employer ¥ means an eniplqyeil |
who engages manual workers by or through a contragter.
in any scheduled ecmployment ; | S
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(12) ““scheduled employment  means any employ-
ment specified in the schedule wherein eny manual werk
is ‘undertaken by the manuel worker or any process or
branch ¢f manuel work forming part of such employment ;

(13) ““scheme ” means a scheme made under this
Act ;

(14) “ weges”’ means all remuncritions expressed
interms of money or capable of being so expresscd which
would, if the terms of contrect of empleyment, (xpress
or implied were fulfilled, be pcyzble to a menurl worker
in respect of work done in any scheduled employment
but does not irclude— |

i) the value of apny house 2ccommedation,
supply of light, water, medical attendence, or eny cther
«menity or any service excluded from the computation
of wages by general or special order of the Government;

(ii) any contributicn peid by the employer to
any pension fund cr provident fund or under ery scheme
cfsocialinsurance and the interest which may hs ve & ccrued
thereon ;

(iii) any travelling allowerce or the value ¢f any
travelling cancession ;

(iv) any sum paid to the manuz 1 worker to defrey
special expenses entziled on him by the nature of his
employment ; ot

“ (v) any gratuity payzblc on dischr rge.

3. (1) For the purpose of eDsuring an 2dequate supply
and full and proper vtilisetion of manurl workers in
scheduled employments, and gen¢rally for making bette;
provisicn fcr the terms 2nd conditions c¢f emplcyment
of such workers, the Government may by means of 2
scheme provide for the registraticn of employers and
manual workets in any scheduled employment or emgplcy-
ments, 2nd provide for the terms and conditions cf work
of manual workers, 2nd make provision for the gereral
welfare in such employmernts,

Scheme for
ensuring
regular
employment
of manual
wekers.
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~(2) In particular, a scheme may provide for all o
any of the following matters, that is to say— a8

(@) for the application of the scheme to sucn classéi
of manual workers and employers, as may be specified
therein ; ' "

(b) for defining the obligations of manual workers
and employers subject to the fulfilment of which the
scheme may apply to them ;- o

, (¢) for regulating the recruitment and entry into
the scheme of manual workers and the registration of
such workers and employers, including the maintenance
of registers, removal, either temporarily or permanently,
of names from the registers, and provision for appeal
against such removal to the prescribed authority, and the
imposition of f:es for regisrauon ,

(d) for cegulating the employment of manual
workers and the terms and conditions of such employment,
including rates of wages, hours of work, maternity benefit,
overtime payment, leave with wages, provision for gratu ty
and conditions ¢s to weekly and other holidays and pay
in respect thereof :

» (¢) for securing that, in respect of period during
which employment or full employment is not available to
manual workers though they are available for work, such
manual workers will, subject to the conditions of the
scheme receive a minimum wage ;

(f) for prchibiting, restricting or otherwise con-
trolling the employment of manual workers to whom the
scheme does not apply, and the employment of manual
workers by employers to whom the scheme does not apply ;

(g) for the welfare of manual workers covered by

" the scheme in so far as satisfactory provision therefor,

does no* exist, apart from the scheme ;

' (#) for health and safety measures in places where
the manual workers are engaged, in so far as satisfactory

‘provision therefor, is required, but does not exist, apart

fiom the scheme;
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_ ... (@) for the constitution of auy fund or funds
_including provident fund for the benefit of manual workers,
the vesting of such funds, the payment aad contributions
to be made to such funds [provision for provident fund
and rates of contribution being made after taking into con-
sideration the provisions of the Employees’ Provident
Bunds and Miscellaneous Provisions Act, 1952 (Central
Act XIX of 1952) and the scheme framed thereunder with
suilable modifications, where necessary, to suit the con-
ditions of work of such manual workers] and all matters
relating thereto ; :
() for the manner in which, and the persons by
' whom, the cost of operating the scheme is to be defrayed,
including any contributions to the fund by employers and
‘manual workers and the rate of such contributions ;

(k) for appointing the persons or authorities who
‘are to be responsible for the administration of the scheme,
and for the administration of funds constituted for the

purposes aforesaid }

, (1) for such incidental and supplementary matters,
‘as may be deemed necessary or expedient for giving
‘effect to the purposes of a scheme.

(3) The scheme may further provide that a con-
travention of any provision thereof shall be punished with
imprisonment for such term as may be specified (but in
no case exceeding three months in respect of a first con-
travention or six months in respect of any subsequent
‘contraventions), or with fine which may extend to such
amount as may be specified (but in no case exceeding five
hundred rupees in respect of a first contravention, or one
thousand rupees in respect of any subsequent contra-
ventions) or with both imprisonment and fine and if the
contravention is continued after conviction, with a further
fine which may extend to one hundred rupees for each day
on which the contravention is so continued. |

| Teation wi 1
4. The Government may, after consultation with the ’33?533.1 and

Advisory Committee, by notification and subject to the rovocasion o
condition of previous publication make one or more scheme,

schemes for any scheduled employment or group of

scheduled employments, in one or more areas specified
in the notification ; and in like manner add to, amend,

vary or substitute another scheme for, any scheme made
byit;
125—12—354
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 Provided that, no such notification shall come into
force, unless a period of one month has expired from the
date of publication in th3 Tamil Nadu Governinent Gazette:

Provided further that, the Government may,—

(@) if it considers necessary, or

~ (b) if a demand or request is made by a majority
of the employers or workers in any other scheduled em-
ployment, that the provisions of any scheme so made for
any scheduled employment or any part thereof should be
applied to such other scheduled employment, the Govern- .
ment, may, after consulting the employers and workers
in such other scheduled employmeat, by notification, apply -
the previsions of such scheme or part thereof to such other
scheduled employment, with such modifications, if :any,
as may be specified in the notification. .

5. If any question arises waether any scheme applies
to any class of manual workers or employers, the matter .
shall be referred to such authority as may be prescribed in
this behalf and the decision of such prescribed authority
made after consultation with the Advisory Committee on' -

the question shall be final.

6. (1) The Government may, by notification, establish
a Board to be known by such name as may be specified in -
the notification for any scheduled employment in any arsa,’
One or more Boards may be appointed for one or more
scheduled employments, and for one or more areas. - =

(2) Every such Board shall be a body corporate with
the name aforesaid, having perpetual succession and com-
mon seal, with power to acquire, hold and dispose of -
property, and to contract, and may by that name. sue or

be sued. o | S !
(3) The Board shall consist of members nominated
from time to time by the Government representing the -

employers, the manual workers, and the Government,

(4) The membe:srepresenting employers and manual
workers shall bz eguali. zomber, and the members 1o
peesenins The Govemmer? sZall ast vzzzl ome thikd of

B INTa mIT T I
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(5) The Chairman of the Board chall be one of the

members appointed to represent the Government, noming-
ted in this behalf by the Government.

(6) After nomination of all the membe., ~f the
- Board including the Chairman, the Government sh:ll,

by nouification, publish the names of all the members
of the Board.

(7) The term of office of members (f the Board
shall be such as may be prescribed.

(8) The mectings of the Board and procedure 1o be
followed for the purpose and all matters supplementary
or ancillay thereto shall, subject to the approval of
the Government be regulated by the Board itself.

7. (1) Where by reason of employers or manual workers Power 1
Government
to appoint

in any scheduled employment refusingto nominate per-
sons for representing them on the Board or for any reasons
whatsoever, it appears to the Government that it is unable
to establish 8 Board for such scheduled employment in
accordance with the provisions of section 6, the Govern-
ment may, by notification appoint a person who shall
hold office until a Board is duly established under section 6
for such scheduled employment.

(2) The person so appointed shall be deemed to
constitute the Board for the iuv Leing, and shall exercise
all.the powers and perform and discharge all the duties
and functions conferred and imposed upon the Board by
or under this Act. He shall continue in office untjl the

day immediately preceding the date of the first meeting of
such Board.

(3) The person constituting the Board shall receive
such remuneration from the fund of the Board, and the
terms and other conditions of service shall be such as the
_Government may determine.

8. (1) The Board shall be re
_functions as may be conferred on jt by the scheme. .

" . (2) The Board may take such measures as it may
‘deem fit for administering the scheme

125~12—54A

_ sponsible for administering Powers and
a scheme, and shall exercise such powers and perform such duties

\
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(3) Notwithstanding anything contained in_any
other law, the Board may nominate persons or officer:
who would be competent to act on behalf of any manual
worker to initiate action for making any claim under any
law or rules made thereunder or award or settlement made
under any such law and appear on behalf of the manual
workers in such proceedings. |

{4) Notwithstanding anything contained in section
36 of the Industrial Disputes Act, 1947 (Cenrral Act XIV
of 1947) the Board may nominate persons or officers who
would be competent to act in an industrial dispute raised
individually under section 2-A or collectively under section
2 (k) of the said Act to represent the workers in any concilia-
tion proceeding or proceedings before Labour Coutts,
industrial Tribunal or National Tribunel or before an
Arbitrator under section 10-A of the said Act, if the
Board has been authorised by the manual workers.

(5) The Board shall submit to the Government as
soon «. may be, after the first day of *April every yea,
the annual report on the working of the scheme during
the preceding year ending on thirty-first March of that
year, Every report so received shall be laid as soon as
may be after it is received before each House of the State
Legislature if it is in session, or in the session immediately

(6) In exercise of the powers and discharge of its
functiors, the Board shall be bound by such directions as
‘the Government may, for reasons to be stated in writing,
give to it from time to time. ~

9. (1) The Board shall maintain proper accounts
other relevant records and prepare an annual statement of -
accounts, including a balance-sheet in such form as may be
prescribed. S &

" (2) The accounts of the Board shall be ted
annually by such qualified person as the Government may.
appoint in this behalf. e

s
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(4) The accounts of the Board certified by the i

auditor, together with the audited report thereon shall be i3
forwarded annually to the Government before such date i
as the Government may specify in this behalf, B

(5) The Board shall comply with such directions as
the Government may after perusal of the report of ine
auditor, think fit to issue.

(6) The cost of audit, as determined by the Gov-
ernment, shall be paid out of the funds of the Board.

10. (1) No person shall be chosen as, or continue to be Disqualifi-

a member of the Board who— cations and
removal,

(@) is a salaried officer of the Bbard ; or

(5) is or at any time has been adjudged insolvent;
or

(c) is found to be a lunatic or becomss of unsound
mind ; or .

(d) is or has been convicted of any offence in-
volviig moral turpitude.

(2) The Government may remove from office any
member who—

(a) is or has become subject to any of the dis-
qualifications mentioned in sub-section (1); or

(b) is absent without leave of the Board for more
than three consecutive meetings of the Board.

Resignation by

11. Any member of the Board may at any time resign | ~-802°

his office by writing under his hand addressed to the
Government, and his office shall, on acceptance of resigna-
tion by the Government, become vacant.

12. In the event of any vacancy occurring on account Filling up ot
of death, resignation, disqualification or removal or other- V&¢ancy.
R wise,the Board shall forthwith communicate the occurrence
E 4 to the Government and the vacancy shall be filied not later

3§ than nirety days from the date of the occurrence of the
vacarcy, and the persen nominated to fill in the vacancy
shail hold office sc long only as the member in whose place
he is nominated would have held it if the vacancy had not
occurred @
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Provided that during any such vacancy, the contil ng
members may act as if no vacancy has occurred. * L.

13. No act or proceedings of the Board shall be ques>
tioned or invalidated merely by reason of any vacancy i
its membership or by reason of any defect in the constitu= =
tion thereof. Etpns

14. (1) On an application made by the Board for the
recovery of arrears of any swm payable to it under this
Act or any scheme and on its furnishing a statement- of -
accounts in respect of such arrears, th: Collictor may,
afier making such inquiries as he decms fit, grant a certie -
ficate for the recovery of the amount stated thereint to be
due as arrears. e

(2) A certificate by the Collector shall be fina]
and conclusive as to the arrears due, The arrears stated
to be due thercin shall then be recovered as arrears of
jand r. venuc by the Collector and r¢mitted to the Board,

15. The Government may constitutc an Advisory
Committce to advise upon such maiters arising out of
the adminiscration of this Ac: or any sch¢me made under
this Act or reiating to the application of the provisionsof
this Act to any particular class of menuel workers and
employers, or co-ordination of the work of various
Boards, as the Advisory Committee mey itsclf consider
to be n cessary or us th¢ Government in2y refer it for -
advice. ‘ -

(2) The members of the Adyvisory Committee'sh‘awll
be appoin‘ed by the Government and shall be of such
number and chosen in such manner as may be prescribud:

Provide d that the Advisory Committee shall include
an equ:l number of m: mbers representing employers,
manual woikers and the Legislature of the State and
membcrs represcnting the Government 1ot exccedin

(3) Th: Chairman of the Advisory Committee shall
be one of th: mem ers appointed to represent’ the Goy-
ernment, nominated in this behalf by the Government,' :

«4) Tk Gov rnment shel] publish in the Tamil '
Nadu Govermment Gazette th: names of all the mempers
<. b Adviscry Comminies, |
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(5) The meetings of the Adyvisory Committee and
procedure to be followed for the purposc shiill be regu-
lated according to rules made under this Act.

(6) The term of office of members of the Advisory
Committee shall be such as may be prescribcd,

16. (1) The Board may appoint such persons as Inspectors,
it thinks fit to be Inspectors possessing the prescribed
qualifications for the purposcs of this Act or of any
scheme end mey define the limits of their jurisdiction.

~ (2) Subject to any rules made by the Government
in this behalf, an Inspector may—

(@) enter and search at all reasonable hours, with
such assistants as he things fit, any premises or place
where manual workers are employed or work is given out
to manual workers in any scheduled employment, for the :
purpose of examining any register, record of wages or : i
notices required to be kept or exhibited under any scheme, ' f
and require the production thereof, for inspection ; :

(b) examine any person whom he finds in any such
premises or place and who, he has reasonable cause to
believe is a manual worker employed therein or 2 manual
worker to whom work is given out therein ;

(c) require any person giving any work to manual
worker or to a group of manual workers to give any i
information, which is in his power to give, in respect of the
names and addresses of the persons to whomn the work
1s given, and 1n respect of payments made, or to be made,
for the said work ;

(d) seize or take copies of such registers, records of
"wages or notices or portions thereof as he may consider
relevant, in respect of an offence under this Act or scheme,
which he has reason to believe has been - committed by an
employer ; and
. (e) exercise such other powers as may be prescribed:
Provided that no one shall be required under the provi-
S  sions of this section to answer any question or make any
statement tending to incriminate himself. |

(3) Every Inspector appointed under this section shall
be deemed to be a public servant within the meaning of
section 21 of the Indian Penal Code (Central Act X1V of

1980).
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17. The employer of an industrial premises shall furnish -

pose of staisfying himself whether any provision of this:
Act, or the rules made thereunder has been complied
with or wuather any order of an Inspector has been duly:
carried out. Any demand by an Inspector of any such
information if made during the course of an inspection shall
be complied with forthwith if the information is available
in the industrial promises or if made in writing shall be
complied with, within scven days of receipt thereof.

18. No child shall be required or allowed to work in any

scheduled emplocyment. —_—
19. No court shall take cognizance of any offence made
punishable by a scheme or of any abetment thereof except -
on a complaint in writing made by an Inspector or by a
person specially authorised in this behalf by the Board or.
Government within three months of the date on which thg
alleged commission of the offence came to the knowledge,
of the Inspector : R
Provided that if the offence consists of disobeying 8
written order made by the Inspector, complaint .thereof:
may be made within six months of the date on . which
the offence is alleged to have bzen committed. L
20. The provisions of the Workmen’s Compensation
Act, 1923 (Central ‘Act VIII of 1923) and the rules ma
from time to time thereunder, shall mutatis mutandis, app
to manual workers employed in any scheduled employ-
ment to which this Act applies, and for that purpose they
shall be deemed to be workmen within the meaning of th
Act: and in relation to such workmen, employer shall mean
where a Board makes payment of wages to any such work-
men, the Board, and in any other case, the employer
defined in this Act. : Lo
21. (1) Notwithstanding anything contained in the Pay-
t of Wages Act, 1936 (Central Act IV of 1936)-the
Government may by notification direct that all or any-o
the provisions of the said Act or ths rules made thereunde;

with the modification that in relation to manual workers,
employer shall mean where aBoard makes paymegtfﬁ,.fh ages.
to anv such worker, the Board, and i1 any other case, the

employer as defined in this Act;and on such application

of the provisicns of the said Act an Inspector appointi
under this Act shall be deemed to be the Inspector fort!
purpose of the enforcement of such provisions of the said
Act within the local limits of his jurisdiction. SR
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(2) The Government may, bya like notification,
cancel or vary any notification issued under sub-section(1).

22. Notwithstanding anything contained in the Maternity Application
Benefit Act, 1961 (Central Act 53 of 1961), the Government of the
may, by notification, direct that all or any cf the provisions Maternity
of the said Act or the rules made thereunder shall apply to Byt Acts
manual women workers, employed n  any manval
- scheduled employment to  which this  Act workers.

applies ; and for that purpose they shall be
deemed to be women within the meaning of the said
Act and in relation to such women, employer shall mean
where a Board makes payment of wages to such women, the
Board, and in any other case, the employer as defined
in this Act ; and on such application of the provisions of
the said Act, an Inspector appointed under this Act shall be
deemed to be the Inspector for the purpose of enforce-
ment of such provisions of the said Act within the local
limits of his jurisdiction.

23. Notwithstanding anything contained in the , . .
Minimum Wages Act, 1948 (Central Act XI of 1948), the g‘fpfgéca“on
provisions of that Act shall apply to the manual workers Minimum
employed inany scheduled employment, as if the employ- Wages Act,
ments specified in the schedule to this Act had been 1948 to
specified in the schedule to the said Central Act. g’gﬁ?&g.

24. Nothing contained in this Act shall affect any rights g .
or privileges, which any manual worker employedy in%my f}r‘i%‘i’lfé‘»gggo
scheduled employment is entitled to, on the date on which under other
this Act comes into force , under any other law, contract, 1aws not
custom or usage aprlicab’z +n ench worker, if such rights affr?cted ases
or privileges are more favourable to him than those to © o0 Cases:
which he would be entitled under this Act and the scheme:

Provided that such worker will not be entitled to

receive any corresponding benefit under the provisions of
this Act and the scheme. |

25. The Government may in consultation with the Advi- Exemoti
sory Committee, by notification and subject to such condi- prions.
tions and for such period as may be specified in the notifi-
cation,exempt from the operation of all or any ofthe provi-
sions of thisAct or any scheme made thereunder, all or any
classes of manual workers employed in any scheduled
employment,or in any establishment or part of any establish-
ment of any scheduled employment, if in the opinion of
the Government all such manual workers or such class or
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* classes of workers, are inthe enjoymen' of benefits whxch

ment may appoint for this purpose. -'
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are on the whole not less favourable to such manual
workers than the benefits provided by or under
Act or any scheme framed thereunder :

Provided that the Govenment may,by notification at -
any time, for rzasons to be specified , rescind the aforesaid
notification. ’

26. (1) The Government may at any time appoint any -
person to investigate or enquire into the working of any
Board or scheme and submita report to the Governmen
in that behalf. R

(2) The Board shall give to the person so appointed
all facilities for the proper conduct of the investigation or
inquiry, and furnish to him such documents, accounts or -
information in possestion of the Board as he may require.

(3) Any person so appointed to investigate or inquire
into the working of any Board or scheme may exercise all - -
the powers of an Inspector appointed under this Act. ‘

27. If the Government on consideration of the report
referred to in sub-section (1) of section 26 or otherwise is of
the opinion— SRR

(c) that the Board is unable to perform its functions ;

(b) .lat the Board has persistently made default in the
aischarge of its functions or has exceeded or abused its
powers the Government may, by notification, supersede the
Board and reconbstitute it in the prescribed manner, within
a period of twelve months from the date of supersession.
The period of supersezsion may be extended for sufficient
reasons by a like notification by not more than six months:

Provided that before issuing a notification under this
sub-sectior: on any of the grounds mentioned in clause(d),
the Government shall give a reasonable opportunity to the
Board to show-cause why it should not be superseded,and
shall consider the explanations and objections, if any,
of the Board. ; e

(2) After the supersession of the Board and until it is
reconstituted the powers, duties and functions of the Board
under this Act shall be exercised and performed by the
Government, or by such officer or officers as the Goves

o
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* (3) When the Board is superseded the foilowing conse-

quences shall ensue, that is to say :—.

o (a) all the members of the Board shall as from the
date of publication of the notification under sub-section (1),
vaca*e their office ; e

- (b) all the powers and functions, which may be
cacrcised or performed by the Board, shall during the
- period of supersession, be exercised or performed by such
persons as may be specified in the notification ; |

(¢) all funds and other property vesting in the Board
shall, during the period of supersession, vest in the Govern-
ment and on the reconstitution of the Board such funds
and property shall revest in the Board.

U S

e S e

28. Any contract or agreement, whether made before or Contracting out.

after the commencement of this Act, whereby a manual
worker relinquishes any right conferred by or any privi-
lege or concession accruing 1o him under this Act or any
scheme , shall be void and of no effect in so far as it pur-
ports to deprive him of such right or privilege or concession.

29. The Government, after giving by notification not less Amendment
than three months, notice of its intention so to do, may, by ©f schedule.

like notification mecdify any item ofthe Schedule
or add to ihe Schedole any employment in res-
pect of which it is of opinion that the provisions of this
Act should apply and the provisions of this Act shalj
thereupon apply to such employment as modified or ~Aded,

30. Save as otherwise expressly provided in this Act, penalty.

any petson, who contravenes any of the provisions of thig
Act or any rule made thereunder shall on conviction be
punished with fine which may extend to five hundred

rupees, and in case of continued contravention thereof,

with au additional fine which may extend to one hundred
rupees per day for every day during which such contra-
vention continues.

31. No suit, prosecution or other legal proceedings shall Protection of

lie against the Government or the Board or the Chairman,
Secretary, for any’ member of the Board or Advisory
Comnmittee, or any Inspector or'any other Officers of the
Board for anything which is in good faith done or intended
to be done in pursuance o1 this Act, or any scheme or

any rule or order 1ade thereunder. ,

action taken
in good faith,
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Power to make 32. (1) The Government may, make rules for
’mle?-' out all or any of the purposes ot this Act. \

(2) (a)A rules made under this Act shall be publis
in the Tamil Nadu Government Gazette and unless they:
expressed to come into force on a particular day, “sh:
come into force on the day on which they are so publish

(b) All notifications issued under this Act shall

unless they are expressed to come into force on a part] -
cular day, come into force on the day on which they erc -

published. |

~ (3) Every rule made or notification issued under this
Act shall,as soon as possible,after it is made or issued,' be
placed on the table of both Houses of the Legislature, and
if, before the expiry of the session in which it is so placed
or the next session, both Houses agree that the rule or
notification should not be made or issued, the rule or
notification shall thereafter, have effect only in such modified
form or be of no effect, as the case may be, so  however,
that any such modification or annuiment shall be without
prejudice to the validity of anything previously done under
«  that rule ornotification. T e

"THE SCHEDULE,

[See section 2 (12).)

rection with loading,unloading, stacking,pe.cking,
suring or such other manual work including work

. Rmployment in con

carrying, weighing, mea .
preparatory or incidentalto such operations :—

(d) in any markst or shop or depot, or factory or warchouse or
godown or any other establishment ; _

; (b) in docks not being employment of a_dock worker within the
. meaning of Dock worksrs (Regulation of Employment) Act, 1948

(Cantral Act IX 0f 1948);

(c) in railway yards and goo_d§ Sheds of manual worke fs who are
not employed by Rrilway Authorities ;

(d) in any market under the control of Market Committees consti-
tuted under the Tamil Nadu Agricultural Produce Markets Act,1959
(Pamil Nadu Act 23 of 1959). o
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¥ 2. Employment in connection with loading of goods into public ’
I transport vehicles or unloading of goods therefrom and zny other
operation incidental or connected thereto.

3. Employment in connection with loading, unloading and cartying <
of food-grains intc godowns, soiting and cleaning of food-greins, filling
t food-grainsin bags, stitching of such bags and such other workincidental
- and connected thereto.

4, Employment in salt pans.

5. Employment in fishing industry
6. Employmert in toddy tapring.

7. Employment in boat working. | | 5 i
8. Employment in timber industry.
9. Employment it coir industry.

10. Employment in cotstruction or meintenance of dams, bridges,
roads or in any building operations.

11. Bmploy nent in stone breaking or stone crushing,

12. Bmployment in tanairies and leather manufsctory.
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fvf,The followmg Act of }he Tarm,l Nadu Legl}slahve Assembly received the
assent of the Governor on the 27th May 1993 and is hereby publmhod for
general informatien :—

<
ACT No..26 OF 1993.

An Act to wmend the Tamil Nadu Manual Workers (Regulation of Kwuploy-
ment and Uonditions of Work) dc/’, 1982.

Be it cnaeted by the legm]ature assembly of the state of Tamil Nadu in
the Forty fourth Year of the Republic of India as follows :—

1. (1) Tuis Act may be called the Tamil Nadu Manual Workers (Regu-

be -inserted, namely —_—

“8A. C’ontﬁzbutwn to Fund for benefit . of manual workers-in the
emplo Jment tn cob'struciion or mamtemmce of dams, bridges, elc—

4 A1) l\Lt\VJthStdndxnb anythmg contalncd in . any law fop the tine
being ‘in force o m any agreement,—

(a) every person who makes an application for huilding permit
for :my bmldmv woik to a local authority shall be liable to pay to the local
authomty concerned in addition to the fee for the building permit ; and

i ( b) evury person who. upderfakes or is inchargé of, any coastruc-
tmh vork [o’rher than the bmldmg Work teferred to in clanse ()] bhall be
hable to pay,z

[RRSRTISS STY
a sur1 at such per cent, not exceeding one per cent of the total
estimated cost of the building or construction work proposed to be constr'uc-
ted, as may be fixed by the Government by notification, as contribution tb the
stituted for' the benefit of mantial workers in the employment in cons-
mamt ance of dams,: es, roads or in any building opera-

framed un
Lo Jﬁfgz

] Notwi’thstarkdmg anythmgg*-» ‘contained in  any law fop the time
FJoree, avery local authomty' hall, while a['anctlonm;, the bmldmg

permit; ',vl]ect the sum specified in clause (a) of sub-section (1), in  such
mannenl %g may be prescribed. 2

FO T

(a) Notwithstanding, a.nytbg}g— centained in any law for the time
: f‘oree every app ication ma‘ﬁe to any local authority for building
prmit, collect the sum specified in clausg; (a) of sub-section (1), in such
ing propoqed to be constructed, for, wmqh, a building permit iy applied for.

(b“)‘\'\l‘he dotm]ed estimate referr'ed to in clause (a) shall be ~eti-
fied by such authomty as may be prescrlbed ag to the correctness of such
estlmate ! i

(4 Every iocal authority referred to in clause (a) and every person
referlod to in clause (b), of sub-section (1) shall, within such period as may
be preseribed, remit the sum collected or liable to' pay, as the case may be,
under the said sub-section (1), to the Boeard established under section 6  in
respect of the manual workers in the employment in construction op miin-
tenance of dams, bridges, roads or in any building operations, in such
manner! as may be prescribed, for being eredited to the Fnnd constituted for
the benefit of the said workers under a scheme framed under secetion 3,

| (A Gorup) 1V-2 Ex. 1287 —6

Short title and

lation of Employment and Canditions of Work) Amendmepnt Act, 1995, commencement.
(2) It shall comc 11+ e on guch date  ayg the State Gevernment
may, by notification appoint., :
du Ace 33 2. Alter scetion 8 of the Tamil Nadu Manual Workers (Regulation of Insertion. of new
&2“ t °* Empleyment and Conditions of Work) Act, 1982, the following scetion shall goegion 8-A.
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(5) (a) The provisions of this section shall apply to—
(i) the City of Madras ;
(ii) the City of Madurai ; and
(iii) the City of Coimbatore,
on the date of the commencement of the Tamil Nadu Manual Workers (Row-
lation of Employment and Conditions of Work) Amendment .ict, 1993

(b) The Government may, by notification, direct thut this  geetion
shall apply on such date as may be specified in the notification to the local
area comprised in—

(i) any unicipal town ;
(ii) any township ; or
(iii) any panchayat,

Ezxplanation.—For the purposes of this section,—

(i) the Municipal Corpor‘atioﬁ ‘of Madxras, %urai, C‘oi;nbatmte or
any other Mun1c1pa1 Corporation that may be constitute: der any fla,w ;Eprv the
time being in force ; or BRI

(a) “local authority ” means—

Famil Nadu Act V. ' (ii) a mumupal council constituted under the Tamil Nadu Dlstrlct
of 1920 Municipalities Act, 1926 ‘ -

Tamil Nadu Act V (iiiy a Township Committee constituted under the Tamil Nadu
T a(;fm 19}%2‘1“ Act District Municipalities Act, 1920 or the Tamil Nadu Panchayats Act, 1958 or
XXXV of 1958 the Mettur' Township Act, 1940 or the Courtallam Township Act, 1954 or the
Tamil Nadu Act X3 Bhavani Sagar Township Act, 1954 or under' any other law for the time being
of 1940 in foree ; or
Tamil Nadu Act
XVI of 1954
Tamil Nadu Act
XXV of 1954

Tamil Nadu Act .
XXXV of 1958 Aot 1958

(b) ¢ person ’ includes—

(iv) a panchayat constituted under the Tamil Nadu Panchayats

(i) any State Governmnt or Union Territorty Administration ;
(ii) a local authority including a Panchayat Union Clouncil ; and

(iii) an individual, a family, a firm, a compeny o an associaticn
or body of individuals, whether incorporated or' not. ”

(By order of the Governor) _-'

M. MUNIRAMAN,
Secretoru to Governiment, Taw Depari it
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor onthe 26 h December 1998  and is hereby published for general infor-

mation :—

ACT No. 60 OF 1998,

An Ac further to amend the Tamil Nadu Marval Waorkers (Regulation of Expioy—

ment and Conditions of Work) Act, 1982.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-ninth Ycar of the Republic of India as fcllows:i—-

1.(1) This Act may be called the Tamil Nadu Manual Wurkers (Regulation” Short title and

of Employment and Conditicns of Work) Amendment Act, 1998,
(2) It shall come into force at once,

2. In section 2 of the Temil Nacu Manus! Workeas (Regulation of Employ-
ment and Concitions of Work) Act, 1982 (hereipafter refeired to as the principal
‘Acq), in rlause (1C), for the expression ““and rcgistered as such manuval worker under
this Act, but does not include any member of the family of an employer”, the
following shall be substituted, namely:-.

@nd 2 person who direcily engages himsclf in any scheduled  employment
but d.cs not include any member of the family of an employer or any employce who
it in the enloyment of benefits by or under the Employees:, State Insurance Act.
1948 (Central Act XXXIV of 1948) or the Employens’ Provident Funds and Mrscel-
laneous Previsions Ace, 1752 (Centrat Act XIX of 19:‘2);).

3, After section 8-A of the principal Act, the following section shall be ipserted,
namely:— o R Y

(S-B. Contribution to Fund for b.n:fit of manual workcrs other thun
those employcd in construction or mainten.nce of dams, bridges, roads, or in eny
butldimg operations.—(1) Notwithstanding anything contairned in ary law for t Le
time being in force or any 28reement, but save as otherwise provided in section
8§ A,— '

(a) everyemployer other than an employer operating a motor trapsport
for carrying passengers or oods by roads, employing manual worker in any
scheduled employment, shall be liable to pay, within such time as may be prescribed,

commencement,.

Amencment of
section 2.

Insertion of

ivRé new section .

(3

to the Board established under section 6, for the scheduled employments, other than

the scheduled employment in Constructicn or mainterance of dams, bricges, roads or
in any building operations, every month a sum at such rate not exceeding three per
cent of the wages payable by him to such manual worker, asmaybe fixed by the
Government by notification;

(b) every employer operating any motor transport for carryirg passengers
or 2oods by roads, shall "be liable to pay,in additionto the tax payable by hlm
under the Tamil Nadu Motor Vehicles Taxation Act, 1974 (Temil Nadu. Act 13 of
1974) (hereafter in this section referred to as the said Act), a sum at such rate not
exceeding one per cent of the tax payable by him under the said Act, 25 may be fixed
by the Government by notificetion;

(¢) every manual worker inany scheduled eivployment other than the
scheguted employment in construction or maintenance of dans, bridges, reads
or in any building operatiens, shall pay a sum of rupces twenty per morth in
such masner and within such time as may be specificd in the scheme
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. (d) the Gavernment may, from time to tnme, make grants to ths Board
-on such terms and conditions as the Government may, in caoh case, determine,

as contribution to the Fund constituted. for the benefit of manual
workers in the scheduled employments under a scheme framed under this Act, other
than those employed in construction or maintenance of dams, bridges, roads or in
any building operations. :

(2) Notwithstanding anything contained in any law for the time beirg in
force, every Officer appointed under the said Act shall, while collectingthe tax
under the said ‘Act, also collect the sum specified under s b-sccticn (1) and remit
such sum within ninety days from the date of collccticn of such sum to the Board
referred to in sub-secticn (1), in such manner as may be specified in the scheme,

| (3) Any sum paid vnder sub-secticn /1) or remitted under sub-scction  (2)
shall be credited to the Fund constituted for the benefit of the manual workers,
under a scheme framed under this Act, other than those employed in construction
o maintenance cf dams, bridges, roads or in any building operations.>

ot

(By order of the Governor.)

A. K. RAJAN, = -
Secretary to Government, -
Law Department,

. i'

4
!
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Short title and
Commence-
ment,

Amendment of
section 4.

Amendment of
scetion 8-B.

The following Actof the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 7th February 2001 and is hereby published for general information :—

ACT No. 2 of 2001.

.‘in /fctfurfher to amend the Tamil Nadu Manual Workers (Regulation of Employment
and Coaditions of Work) Acr, 1982,

BE it enacited by the Legislative Assembly of the State of Tamil Nadu in the Fifty-
second Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Manua! Workers (Regulation
of Employment and Conditions of Work) Amendment Act, 2001.

~ (2) (a)Clauses (1} and (2) of section 3 shall be deemed to have come into
force on the 16th day of December 2000.

. (&) Clause (3) of section 3 shall come into force on such date as the
State Government may, by nolification, appoint.

2. In section 4 of the Tamil Nadu Manual Workers (Regulation of Employment
and Conditions of Work} Act, 1982 (hereinafter referred to as the principal Act),—

(1) the expression'‘and subject to the condition of previous publication”
shall be omitted; :

(2) the first proviso shall be omitted.
3. In section 8-B of the principal Act, in sub-section (1},—

(1) in clause {a) for the expression begiuning with the words **within such
time as may be prescribed” and ending with the words ‘‘by the Government by
notification”, the following expression shall be substituted, namely:-

"to the respective Board established under section 6, for any scheduled
employment, other than the scheduled employment in construction or maintenance of
dams, bridges, roads or in any building operations, a sum at such rate, in such manner
and within such time, as specified in the scheme™;

(2) in clause (c), for the expression “‘shall pay a sum of rupees twenty per
month in such manner and within such time as may be specified in the scheme”, the
expression ‘‘shall pay a sum, at such rate, in such manner and within such time, as
specified in the scheme in respect of such scheduled employment™ shall be substituted;

(3) in sub-section (2}, for the expression ‘*within ninety days from the date
of collection of sucn .am”, the expression “*within such 1ime as may be prescribed”
shall be substituted.

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Governmend,
Law Deparmment.

Tamil Nadu
Acl 33 of
1982,
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the [4th November 2003 and is hereby published for general information:—-

ACT No.‘ 32 ()F 2003.
An Act further io amend the Tamil Nadu Mamlal Workers (Regulation of Employ. ment

and Conditions of Work) Act, 1982.

Be it enacted by the Legislative Assembly of the Statc of Tamil Nadu in the Fifty-fourth Year of thea
l‘?\cpubhc of India as follows:— . . .

1. (1) This Act may be called the Tamll Nadu Manual Workers (Regulatlon of Employmem

¥

and Conditions of work) Amendment Act, 2003.

(2) It shall come into force on such datc as the State Government may, by notification,
appoint.

.2, After section 6 of the Tamil Nadu Manual Workers (Regulation of Employment and
Conditions of Work) Act, 1982, the following section shall be inserted, namely:—

"6-A. Amalgamation of Boards.—(1) Where the Government are satisfied that it is necessary
in the public intcrest or for the purpose of securing the proper management of any Board, that two
or more Boards should be amalgamated, the Government may formulae a proposal for amalgamation
and shall publish such proposal in'the ‘Tdumil Nadu' Government Gazette and in not less than one Tamil
daily newspaper having wide circulation in the State.

(2) Any member of the Board concerned, any manual worker registered under any scheme
administered by such Boards or any other person: likely to be affected, may, within thirty days from
the date of publication of the proposal for amalgamation in the Tamil Nadu Government Gazette or
in the Tamil daily ncwspaper, whichever is later, file objection or suggestion to the proposed
amalgamation before the Government.

(3) The Government may, after considering the objections and suggestions, if any, pass an
order approving or modifying the proposal or pass such other order as they deem fit. The order shail
specify the constitution and authorities of the Board and shall contain the duties, liabilities and
obligations of such Board and such other incidental, consequential and supplemental provisions as
may, in the opinion of the Government, be necessary to give effect to the order.

(4) Every order made under sub-section (3) shall be published in the Tamil Nadu Government
Gazette.

(5) On and from the date of order of amalgafnation the assets, liabilities, properties, rights
and interests and the records, registers and other documents of the Boards so amalgamated shall stand
transferred to the amalgamated Board.”

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 18th September 2006 and is hereby published for general information:—

ACT No. 30 OF 2006.

An Act further to amend the Tamii Nadu Manual Workers (Regulation of Employment
and Conditions of Work) Act, 1982.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-seventh Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Manual Workers (Regulation of  Shorttitle and

Employment and Conditions of Work) Amendment Act, -2006. comrtnence-
ment.

(2) it shall come into force on such date as the State Government may, by notification,

appoint.
il Nadu Act 2. In section 6 of the Tamil Nadu Manual Workers (Regulation of Employment and Amengmentof.'
20t 1982, Conditions of Work) Act, 1982, sub-section (4) shali be omitted. section 6.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government in-charge,
Law Department.

. PRINTED AND FUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATIIONERY AND F’_RINTING,
CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

| ? V-2 Ex. (265)—2

43
2
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 24th May 2007 and is hereby published for general
information:— '

ACT No. 10 OF 2007

An Act further to amend the Tamil Nadu Manual Workers (Regulation of
Employment and Conditions of Work) Act, 1982.

Be it enacted by the Legislative Assembly of the State of‘ Tamil Nadu in the
Fifty-seventh Year of the Republic of india as follows:—

1. (1) This Act may be called the Tamii Nadu Manual Workers (Regu'~%on

- of Employment and Conditions of Work) Amendment Act, 2007.

(2) 1t shall come into force on such date as the State Government may,
by notification, appoint.

2. For section 29 of the Tamil Nadu Manual Workers (Regulation of Employment
and Conditions of Work) Act, 1982, the following section shall be substituted,
namely:—

“29. Power to amend Schedule.—The Government may by notification, modify
any item of the Schedule or add to the Schedule, any employment in respect of

which it is of opinion that the provisions of this Act should apply and the provisions
of this Act shall thereupon apply to such employment as modified or added.”.

(By Order of the Governor)

S. DHEENADHAYALAN,

Secretary to Government-in-charge,
Law Department.

Short title and
cormmence-
ment.

Substitution of
section 29,

Ll EL L]
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Tamil Nadu Act
33 0f 1982.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 17 OF 2014.

An Act further to amend the Tamil Nadu Manual Workers (Regulation of
Employment and Conditions of Work) Act, 1982.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fifth Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Manual Workers (Regulation of
Employment and Conditions of Work) Amendment Act, 2014.

(2) It shall come into force on such date as the Government may, by notification,
appoint.

2. In section 8-A of the Tamil Nadu Manual Workers (Regulation of Employment
and Conditions of Work) Act, 1982, in Explanation, in clause (b), for sub-clause (i),
the following sub-clause shall be substituted, namely:-

“(i) the Central Government, the Central Government Undertakings, any State
Government or Union Territory Administration;”.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 8-A.
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